e-FIR No. OD-RA-000268/2020
PS Ranhola

U/s 379 IPC

30.05.2020
This is an application for release of mobile phone moved on

behalf of applicant Sh. Dilshad.

Present: Ld. APP for the State
Applicant Dilshad in person

IO has filed his reply. Taken on record. IO has stated in the

application that he has no objection if the mobile phone is released to the

applicant.
In view of the directions given by the Hon'ble Supreme Court in

case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the mobile in question be released to

the applicant on furnishing Indemnity bond in the sum of Rs.5000/-. IO is

directed to prepare a detailed panchnama and shall also take the photographs of
the mobile in question from all the angles which shall be countersigned by the
complainant as well as by the accused and the person to whom the mobile is
released. The said panchnama shall be filed alongwith the chargesheet. 10 is

directed to get the valuation done of the mobile prior to releasing the same to

the applicant as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to applicant.
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FIR No. 28064/19
IS Ranhola
U/s 379 IPC

30.05.2020
This is an application for release of vehicle No. DL4ER-

6652 moved on behalf of applicant Prahlad Singh.
Present: Ld. APP for the State

Applicant / registered owner Prahlad Singh in person

IO has filed his reply. Taken on record. IO has stated in the

application that he has no objection if the vehicle is released to the applicant.

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.20,000/-. IO is

directed to prepare a detailed panchnama and shall also take the photographs of
the vehicle from all the angles which shall be countersigned by the
complainant as well as by the accused and the person to whom the vehicle is
released. The said panchnama shall be filed alongwith the chargesheet. IO is

directed to get the valuation done of the vehicle prior to releasing the same to

the applicant as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to applicant. (b-’

KUMAR-II]
HC/Delhi:30.05.2020
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FIR No. 0225/2020
PS Hari Nagar
U/s 188/269 1PC
30.05.2020
Application for release of vehicle bearing registration No.
DL9SAW-9667 on superdari filed on behalf of applicant Sh.
Kamaldeep Singh.
Present: Ld. APP for the State
Applicant / registered owner Kamaldeep Singh in person
IO has filed his reply. Taken on record. IO has stated in the

application that he has no objection if the vehicle is released to the
applicant.

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.10,000/-. 10 is

directed to prepare a detailed panchnama and shall also take the
photographs of the vehicle from all the angles which shall be
countersigned by the complainant as well as by the accused and the
person to whom the vehicle is released. The said panchnama shall be
filed alongwith the chargesheet. IO is directed to get the valuation done
of the vehicle prior to releasing the same to the applicant as per directions

of Hon'ble Supreme Court.

Copy of this order be given dasti to appfi¢ant. N
/&—/
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[RAK (UMAR-II]

g 53 NM Duty MM(West)(PHC/Delhi:30.05.2020
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e-FIR No. 002673/2020
PS Hari Nagar
U/s 379 IPC

30.05.2020
Application for release of vehicle bearing registration No.

DL10SR-0453 on superdari.

Present: Ld. APP for the State
Applicant / registered owner in person
IO has filed his reply. Taken on record. 10 has stated in the

application that he has no objection if the vehicle is released to the

applicant.
In view of the directions given by the Hon'ble Supreme Court in

case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.20,000/-. IO is

directed to prepare a detailed panchnama and shall also take the
photographs of the vehicle from all the angles which shall be
countersigned by the complainant as well as by the accused and the
person to whom the vehicle is released. The said panchnama shall be
filed alongwith the chargesheet. IO is directed to get the valuation done

of the vehicle prior to releasing the same to the applicant / registered

owner as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to ap,
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@ FIR No. 288/2020
PS Mundka
U/s 188, 269, 270/34 IPC & 3 Epidemic Act & 51 D.M. Act

30.05.2020
Appli
UP75AT-1505 (Bus) on superdari filed on
Sh. Arun Pachauri.

Present: Ld. APP for the State
Applicant is not present.
Ld. Counsel Sh. A.K.
applicant.
IO has fi

application that he has no objection if the vehicle 1

cation for release of vehicle bearing registration No.
behalf of applicant

Shakya and Sh. Ravinder Singh for

led his reply. Taken on record. 10 has stated in the
s released to the

applicant.
In view of the directions given by the Hon'ble Supreme Court in

case titled as Sunder Bhai Ambalal Desai Vs. State ol Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehiclc in question bearing

registration number UP75AT-1505 be released to the applicant on furnishing

Indemntiv bond in _the sum of Rs.3,00,000/-. IO is directed to prepare a

detailed panchnama and shall also take the photographs of the vehicle
from all the angles which shall be countersigned by the complainant as
well as by the accused and the person to whom the vehicle is released.
The said panchnama shall be filed alongwith the chargesheet. 10 is
directed to get the valuation done of the vehicle prior to releasing the

same to the applicant as per directions of Hon'ble Supreme Court.

Duty MM (West)/TYIC/Delhi:30.05.2020
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IFIR No. 264/2020
PS Mundka

U/s 33/38/58 Delhi Excise Act, 188 IPC& 51 DM Act

30.05.2020
Application for release of vehicle bearing registration No.

DL7CT-06880n superdari filed on behalf of applicant Sh.

Harpreet Singh Chawla.
Present: Ld. APP for the State

Applicant / registered owner in person with Ld. counsel

It is submitted by Ld. Counsel that he wish to withdraw th

present application. Separate statement recorded in this regard the

application itself.

In view of the statement, application stapd$ dismissed as

withdrawn.
KUMAR-II]
/Delhi:30.05.2020
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FIR No. 252/2020
PS Mundka
U/s 188 IPC/51 DM Act & 33/38 Delhi Excise Act

30.05.2020

This is an application for release of mobile phone moved on
behalf of applicant Deen Dayal.

Present: Ld. APP for the State

Applicant in person with Ld. Counsel Sh. Shobhit Gaur

IO has filed his reply. Taken on record. IO has stated in the
application that he has no objection if the mobile phone is released to the
applicant.

In view of the directions given by the Hon'ble Supreme Court in
casc titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the mobile in question be released to

the applicant on furnishing Indemnity bond in the sum of Rs.5000/-. IO is

directed to prepare a detailed panchnama and shall also take the photographs of
the mobile in question from all the angles which shall be countersigned by the
complainant as well as by the accused and the person to whom the mobile is
released. The said panchnama shall be filed alongwith the chargeshect. 10 is
directed to get the valuation done of the mobile prior to releasing the same to

the applicant as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to applicant.
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FIR No. 241/2020
PS Mundka
U/s 33/58/38 Delhi Excise Act

30.05.2020
Application for release of vehicle bearing registration No.

DL1Z-5421 on superdari filed on behalf of applicant Sh.

Ram Mehto.
Present: Ld. APP for the State

Ld. Counsel for applicant
It is submitted by Ld. Counsel that he wish to withdraw the

present application. Separate statement recorded in this regard on the

application itself.

In view of the statement, application stands dis

withdrawn.
[RAKESH KU}
Duty MM(West)/THC/DE

———r R TP, H :
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FIR No. 270/2020
PS Paschim Vihar West
U/s 188 IPC

30.05.2020
Application for release of vehicle bearing registration No.

DL8SCP-8052 on superdari.
Present: Ld. APP for the State

Applicant / registered owner Sh. Sonu in person

IO has filed his reply. Taken on record. IO has stated in the
application that he has no objection if the vehicle is released to the applicant.

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.10,000/-. IO is

directed to prepare a detailed panchnama and shall also take the photographs of

the vehicle from all the angles which shall be countersigned by the
complainant as well as by the accused and the person to whom the vehicle i
relcased. The said panchnama shall be filed alongwith the chargeshe

Copy of this order be given dasti to applicant.

Y
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FIR No. 209/2020
PS Paschim Vihar West
U/s 188 IPC

30.05.2020 -
Application for release of vehicle bearing registration No.

DL11SM-2726 on superdari.

Present: Ld. APP for the State
Applicant / registered owner Sh. Sunil Saundhi in person

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.20,000/-. IO is

directed to prepare a detailed panchnama and shall also take the
photographs of the vehicle from all the angles which shall be
countersigned by the complainant as well as by the accused and the
person to whom the vehicle is released. The said panchnama shall be
filed alongwith the chargesheet. IO is directed to get the valuation done
of the vehicle prior to releasing the same to the applicant / registered

owner as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to applicant.
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FIR No. 261/2020

PS Paschim Vihar West
U/s 188 IPC

30.05.2020
Application for release of vehicle bearing registration No.

DL9SW-5867 on superdari filed on behalf of applicant Sh.

Kuldeep Singh.
Present: Ld. APP for the State
Applicant / registered owner in person
IO has filed his reply. Taken on record. IO has stated in the

application that he has no objection if the vehicle is released to the

applicant. |

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.20,000/-. 10 is

directed to prepare a detailed panchnama and shall also take the
photographs of the vehicle from all the angles which shall be
countersigned by the complainant as well as by the accused and the
person to whom the vehicle is released. The said panchnama shall be
filed alongwith the chargesheet. IO is directed to get the valuation done
of the vehicle prior to releasing the same to the applicant / registered
owner as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to applicant,

%
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, e-FIR No. 00012/2020
PS Paschim Vihar East
U/s 379/411 IPC

30.05.2020

This is an application for release of mobile phone moved on
behalf of applicant Sh. Bhushan.

Present: Ld. APP for the State
Applicant Bhushan in person

IO has filed his reply. Taken on record. IO has stated in the
application that he has no objection if the mobile phone is released to the

applicant.

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the mobile in question be released to

the applicant on furnishing Indemnity bond in the sum of Rs.5000/-. IO is

directed to prepare a detailed panchnama and shall also take the photographs of
the mobile in question from all the angles which shall be countersigned by the
complainant as well as by the accused and the person to whom the mobile is
released. The said panchnama shall be filed alongwith the chargesheet. IO is
directed to get the valuation done of the mobile prior to releasing the same to

the applicant as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to applica

Duty MM(West)/T#IC/Delhi:30.05.2020
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FIR No. 553/2020
PS Khyala
U/s 188 IPC

30.05.2020 .
icle bearing registration No.

Application for release of veh
led on behalf of applicant Sh.

DL9CAM-1092 on superdari fi

Parampreet Singh.
Present: Ld. APP for the State

Applicant / registere
IO has filed his reply. Taken on record. IO has s

d owner Parampreet Singh in person
tated in the

application that he has no objection if the vehicle is released to the

applicant.
In view of the directions given by the Hon'ble Supreme Court in

case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.2,00,000/-. IO is

directed to prepare a detailed panchnama and shall also take the
photographs of the vehicle from all the angles which shall be
countersigned by the complainant as well as by the accused and the
person to whom the vehicle is released. The said panchnama shall be
filed alongwith the chargesheet. IO is directed to get the valuation done

of the vehicle prior to releasing the same to the applicant as per directions

of Hon'ble Supreme Court.

Copy of this order be given dasti to a icant.\[/
!

[RA KUMARC-IT]
Duty MM(West)/THC/Delhi:30.05.2020
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e-FIR No. 009366/2020
PS Tilak Nagar
U/s 379/411 IPC

30.05.2020
Application for release of vehicle bearing registration No.
DLG6CL-6972 on superdari filed on behalf of applicant Sh.
Sunil Kumar Khullar.

Present: Ld. APP for the State
Applicant Sunil Kumar Khullar in person
10 has filed his reply. Taken on record. IO has stated in the

application that he has no objection if the vehicle is released to the
applicant,

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question bearing
registration number DL6CL-6972 be released to the applicant on furnishing

security bond in the sum of Rs.2,00,000/-. IO is directed to prepare a

detailed panchnama and shall also take the photographs of the vehicle
from all the angles which shall be countersigned by the complainant as
well as by the accused and the person to whom the vehicle is released.
The said panchnama shall be filed alongwith the chargesheet. 10 is
directed to get the valuation done of the vehicle prior to releasing the
same to the applicant as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to ap

[RA
- /X Duty MM(West)AHC/Delhi:30.05.2020
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FIR No. 254/2020

PS Punjabi Bagh
U/s 188/279 IPC

30.05.2020
This is an application for release of vehicle No. DL3CCN-
7434 moved on behalf of applicant Smt. Seema.

Present: Ld. APP for the State
Applicant / registered owner Smt. Seema in person

IO has filed his reply. Taken on record. 10 has stated in the

application that he has no objection if the vehicle is released to the applicant.

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question bearing

registration number DL3CCN-7434 be released to the applicant on furnishing

security bond in the sum of Rs.2.00,000/-. IO is directed to prepare a detailed

panchnama and shall also take the photographs of the vehicle from all the
angles which shall be countersigned by the complainant as well as by the
accused and the person to whom the vehicle is released. The said panchnama
shall be filed alongwith the chargesheet. 10 is directed to get the valuation
done of the vehicle prior to releasing the same to the applicant as per directions
of Hon'ble Supreme Court.

Copy of this order be given dasti to appli

hAEN

[RAKESHAGMAR-II]
Duty MM(West) THC/Delhi:30.05.2020
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FIR No. 267/2020
PS Punjabi Bagh
Ul/s 188/269 IPC & 3 Epidemic Disease Act
30.05.2020

Application for release of vehicle bearing registration No.

DL7CN-0307 on superdari filed on behalf of applicant Sh.

Amit Malik.

Present: Ld. APP for the State

Applicant is not present.

Ld. Counsel Sh. Abhay Pandey for applicant.

IO has filed his reply. Taken on record. IO has stated in the
application that he has no objection if the vehicle is released to the
applicant.

In view of the directions given by the Hon'ble Supreme Court in

case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing Indemntiy bond in the sum of Rs.15,00.000/-. IO

is directed to prepare a detailed panchnama and shall also take the
photographs of the vehicle from all the angles which shall be
countersigned by the complainant as well as by the accused and the
person to whom the vehicle is released. The said panchnama shall be
filed alongwith the chargesheet. IO is directed to get the valuation done
of the vehicle prior to releasing the same to the applicant as per directions
of Hon'ble Supreme Court.

Copy of this order be given dasti to applje:
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FIR No. 133/2020

PS Kirti Nagar

Uls 188/269 IPC
30.05.2020

This is an application for release of vehicle No. DL1LR-
5182 moved on behalf of applicant,
Present:  Ld. APP for the State

Ld. Counsel Sh. R.B. Gaur for applicant

Sh. RXK. Shrivastav for applicant. He submitted that he has

been authorized on behalf of partnership firm New Jai Durge Transport
Service.

10 has filed his reply. Taken on record. 0 has stated in the

application that he has no objection if the vehicle is released to the applicant.
In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs, State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs, State in Crl.

M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.4.00.000/-. 10 is

directed to prepare a detailed panchnama and shall also take the photographs of
the vehicle from all the angles which shall be countersigned by the
complainant as well as by the accused and the person to whom the vehicle is
released. The said panchnama shall be filed alongwith the chargesheet. 10 is
directed to get the valuation done of the vehicle prior to relcasing the same to

the applicant as per directions of Hon'ble Supreme Court.

Copy of this order be given dasti to applicant
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FIR No. 132/2020
PS Kirti Nagar
Urs 188/269 IPC
30.05.2020

This is an application for release of vehicle NO. DL1Y-

4361 moved on behalf of applicant.

Present: Ld. APP for the State /

Applicant / registered owner Anand Shrivastava in person

IO has filed his reply. Taken on record. IO has stated in the
application that he has no objection if the vehicle is released to the applicant.

In view of the directions given by the Hon'ble Supreme Court in
case titled as Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 SC
638 and Hon'ble High Court in case titled as Manjit Singh Vs. State in Crl.
M.C. No. 4485/2013 dated 10.09.2014, the vehicle in question be released to

the applicant on furnishing security bond in the sum of Rs.4,00,000/-. 1O is
directed to prepare a detailed panchnama and shall also take the photographs of
the vehicle from all the angles which shall be countersigned by the
complainant as well as by the accused and the person to whom the vehicle is
released. The said panchnama shall be filed alongwith the chargesheet. 10 is
directed to get the valuation done of the vehicle prior to releasing the same to

the applicant as per directions of Hon'ble Supreme Court.

app\icunl.\ v

KUMAR-II]
[THC/Delhi:30.05.2020

Copy of this order be given dasti
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